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L. Griginalannlication NO. KRE 0 f@;

2. MiBs Fetition No, » /
3, Contem:t Totition No. /
4. Roview Application No. ' /

ti"JpJ_lCHq-t S) ,A'—)/L\JI&J'\’V\%Y M.a.)f\ﬂl\/\/‘tﬁ\ VS.Union of India & Crg

| Advaocate for the Jqplicants. K V\MW‘J & D-"\‘;-V-"“ul’\
[ ‘ ..]‘.{..KQM"\QM«} .\).l’k &Q/J ..... . 4w

KN-C,\&W-»,UN\ R.S. Clowdian ’MM\QMQ%TO‘ -7

Advocate for the Responda
| spondant (S ‘R (v\m_&“\'\ bt B AT e

Notes of the §££;£;'°*§“*—£€0w wéwfm | Orjer of the Tlvjlﬂgu'niq’;"m.

23102007  Heard MrKKMohanta, leamed

! dounsel for the Applicants in  O.A.

This LoD ’_‘*‘ff'l'{“ n %”_“' 5 hgos.279/2007 & 280/2007. |
I : Ny j | The Applicant in 0.A.279/2007

NJ, 20 @uMW. f}’b g contends that he was suspended from

Da!u‘-.-.]-?\ 10,20 i séervice w.e.f. 23.08.2007 but so far he has

. JRg— 0 fot been issued any charge sheet which

wooa ST ~normally should have been issued within 45 %o

JQQ,L[ NPy lera < ! days, otherwise suspension stands revoked
VARV SRV VIS STS a/\Lg - «g:s per rules. If the contenfion of the

J\jl.u/\ s/ «_,A we L i
J)—Q/\vcfe\ e

Applicant is correct, then he is directed fo
lgesubmi’r his joining report along with
representation to the concerhed&outhcri’ry
pointing out  relevant rules afd the
goncerned authority is directed to dispose

bf the representation within 15 days from

¢
|
I
} -
S, ]
d%]\\ bﬁ/ g ghe date of receipt of the representation.
v | eanwhile, Applicant would have right to
é join his dufies if he has not been issued any. |
Q Q:horge sheet within the hmes stipulated in
: therules. ‘

I ) Contd....
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OA. 280/200% J .

Applicant No.2 Mrs. [Babita Mahanta
wife of the {in" O.A.
No0.280/2007) who has been transferred out
on” 18.9.2007 and has

vocote the remdenhol -quarter.

first Appl cant

been asked to
Learned
counsel for the Appllccm'f contends that
this' action has been token only to harass
" the’ Apphcc:nt ‘and ‘his- wife i.e., second
y Apphccm '
the

circumstances of the case, the O.As are

.. Considering” facts _and

~ admitted. Issue notice to the Respondents. N

Respé:nden’fs are, directed to file reply
- statement. ‘Lookiné to the cnrcumsicnces of
‘thé case, as explained | by the learned
. ., counsel -for”ghé Applicants, if Mrs. Babita
Mahanta may be allowed 6 continue in

the present place of posting till the next

, ‘date, if she has not been relieved.already
., Postthe case on 10/12.2007. Copy: of
_ 'rhas order shall be sent to the Respondents,

3
> L.
[V

. d:recﬂy also. ) .

(2 i'/{ﬁ:——’;?g oA (Khushiram)
i ;\b& %/Nﬁp S _ . I .Member;;(A)
"W:Lgv;é o o 19 11 2007 Mr R. Due_arah, learned counsel for

the Applicant is present. None for the
Respondents. iearned I'caLunsel'- for the
Applicant has stated that the Applicant
“ of the O.A. reinstated on

" revocation of :the suspension order.

has been

-Therefore, he prays for |withdrawal of

" the OA The O.A. is allowed' to be

’ w;thdrawn MAN, , (22l 63 v alg
»-'fm ordl) e e w‘ﬁ%wl» -7L °

"The O.A. accorclmgiy stands
dlspcsed of. No order as to costs. -
ST ﬁ:
IS‘Khushi sn) s Q}‘[ +R.MOhanty
i ice-—Chairman i



CENTRAL ADMINISTRATIVE TRIBU’\IAL
GUWAHAT I BENCH
0.A. Nos.280 of 2007(124 of 2007), 298 of 2007 &
279 of 2007
~ DATE OF DECISION: 07.01.2008
Mr.Ashwin Kumar Mahanta - .
.................................................................................... -Appﬁcantls
Mr.K.K Mohanta and Others ‘ _
e e haa e s et ot e et ts neenad tea it a et ottt a e te e tntiisatatarareses Advocate fOI” the
Applicant/s. '
Versus —

U.OI & Ors .
................................................................................. Respondent/s

Mr.K.N. Choudhury and Ors
Advocate for the
Respondents

CORAM -

THE HON'BLE MR.M.R.MOHANTY, VICE-CHAIRMAN
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed A’—FJS’/NOV
- 1o see the Judgment?

. ' " . %
2. Whether to be referred to the Reporter or not? Yes/Na

3. Whether their Lordships wish to see the fair copy . o
of the Judgment? Yes/No

irman/Member




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
- Date of Order: This the 7" Day of January, 2008

HON’BLE MR.MONORANJAN MOHANTY, VICE-CHAIRMAN
HON’BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER.

1. Dr.Ashwin Kumar Mahanta
Son of Sri Subal Chandra Mahanta
Teacher, Physical Education
Jawahar Navodaya Vidyalaya
Nalbari, District ~Nalbari, Assam
( Applicant in O.A. No,.298 of 2007)

" By Advocate Mr. K.K.Mahanta, Mr.P.K.Das

2. Dr.Ashwin Kumar .Mahanta -
Son of Sri Subal Chandra Mahanta
Teacher, Physical Education,
- Jawahar Navodaya Vidyalaya,
Nalbari, District -Nalbari, Assam. -
( Applicant in O. A No. 279 of 2007)

By Advocate Mr.K.K.Mahanta, R.Duarah, Mr.K.Konwar, Mr.M.Pathak

3. (i) Dr.Ashwin Kumar Mahanta
Son of Sri Subal Chandra Mahanta
Teacher, Physical Education,
Jawahar Novadaya Vidyalaya,
Nalbari, District-Nalbari, Assam.

(ii) Mr. Babita Mahanta
Wife of Dr.Ashin Kumar Mahanta,
Librarian, Jawahar Navodaya Vidyalaya,
Nalbari, District-Nalbari, Assam.
Applicants in O.A. No.280 of 2007(M.P.No.124 of 2007)

By Advocate Mr.K.K.Mahanta, Mr.R.Duarah, Mr.K.Konwar, Mr.M.Pathak,

~

-Versus-

1. The Union of India,
Represented by the Commissioner and
Secretary to the Ministry of Human Resource and

Development, Government of India, Shastri Bhawan,
R.P.Road, New Delhi

2. Commissioner,
Navodaya Vidyalaya Samittee
An Autonomous Organisation _
Of Ministry of Human Resource and
Development Government of India,
Represented by its Commissioner,
Navodaya Vidyalaya Samittee
Kailash Colony, New Delhi-28




3. Deputy commissioner,
Navodaya Vidyalaya Samittee,
Regional Office,
Temple Road, Barik point,
Shillong, Meghalaya,
Pin.793003

4. The Principal,

 Jawahar Navodaya Vidyalaya,
Nalbari, District — Nalbari, Assam
Pin.781340

5.- Mr.R.Daniel Ratnakumar
Principal,
Jawahar Navodaya Vidyalaya, Nalbari
District- Nalbari, Assam Pin-781340
(Respondent in all the cases)

Mr.K.N.Choudhury, Mrs. R.S.Choudhury, Ms.M.Khound, for Respondent
No.3

' (0.A.298 of 2007)
(O.A. 279 OF 2007).

(0.A.280 OF 2007 &
M.P.124 OF 2007)

ORDER (ORAL)
M.R.MOHANTY,V.C:

Thé Applicant Dr.Ashwin Kumar Mahanta, Physical Education
Teachet of Jawahar Navodaya Vidyalaya was placed under suspension
while continuing at Jawahar Navodaya at Nalbari. His suspension is the
subject matter of challenge before this Tribunal in O.A.No.279 of 2007.
2. During pendency of the said Original Application No. 279 of 2007,
the Applicant’'s wife Mrs. Babita Mahanta l( a Librarian of Jawahar
Navodaya Vidyalaya at Nalbari in the State of Assam) was transferred to
Jawahar Navodaya \(idyalaya at West Karﬁeng in Arunachal Pradesh.
While transferring Mrs. B. Mahanta to J.N.V at Kameng in Arunachal
Pradesh, the Headquarters’ of her husﬁand was asked to be shifted to
Kameng The said action against the husband and wife became the

subject matter of O.A.No.280 of 200’7



3. During pendency of both the cases, the suspension of the
Applicant, Dr.A.K.Mahanta was revoked and, as such, the O.A. 279 of"
2007 become infructuous.

4.© Instead of filing an Application in O.A. No.279 of 2007, wrongly a
Petition (for withdrawal) was filed in O.A.N0.280 of 2007; for which
MiscT Petition No.124 of 2007 has beeﬁ filed to restore O.A. No.280 of
2007.

5. While revokiﬁg the order of suspension, the Applicant
Dr. A K.Mahanta was asked . to go and join at JNV/West
Kameng/Arunachal Pradesh, for which the said Applicant filed O.A.
No.298 of 2007.

6. During the pendency of all the cases the Authority of J.N.V, who
asked for posting of both husband and wife at J.N.V., West Kameng in
Arunachal Pradesh, were asked to give posting (to both husband and
wife) at a nearby place and, as it appears. the authority now have given
posting to both the Applicants at J.N.V, Ri Bhoi in Meghalaya State.
Apparently, the Authorities did not find a suitable vacancy in any nearby
LNV,

7. Since the authorities have, on reconsideration, given posting to
both the Applicants, at J.N.V/ Re Bhoi/ Meghalaya; the Applicants have
now expressed their desire to go and join at the new station. Applicant,
Dr.Mahanta has disclosed, in writing, that he will go and report at the
new Station on 14" January, 2008 i.e. after reopening of the school
following to the current Winter Vacation. He has given in writing that he
shall claim TA and other transfer benefits after joining new J.N.V. at Re
Bhoi in Meghalaya. Mrs. R.S.Choudhury, learned counsel appearing for
the JNV/Respondents, states {on receiving instructions) that, on joining
the new Station, the TA and other transfer benefits claims of both the

Applicants shall be settled in their favour.



.stands disposed of.

- 8. In the aforesaid premises, Mr.K.K.Mahanta, learned counsel

appearing for the Applicants did not want to press all the cases’, any
further.

9. The Original Application Nos. 279 of 2007, Misc. Petition No.124 of
2007 filed in O.A.No0.280 of 2007 and O.A.No.298 of 2007 qccordingly )
?)\n\\%/
o

(M.R.MOHANTY)
VICE-CHAIRMAN

& USHIRAM)

ADMINISTRATIVE MEMBER

LM
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SYNOPSIS

This application has been filed by the applicants
challenging the order dated 18.3.07 issued by the re-
spondent authority, whereby the appli;ant No.2 has been
transfered %o JNV. West kameng, Arunachal Pradesh and
attached the agplicant No.l te the JNV, West Famena,
Arunachal Fradesh as well as  its consequential  arders
dated 22.9.07. The applicaﬁt No.l dis currently s@rving
as Physicai'Educatimn Teacher in JNV, Nalbari and the
applicant No.Z2 Ais the Librarian of the said school,
Both of them wers posted in pfesent place of pmsting o
30.8.05 on transfer and has just completed two years
in the said station. The applicant No.i  is an outspoken
honest  and well princiﬁleé person whoe alwavs work with
@lnost  sinceveity and dedication. During this two
VEATS of his stay in the present-statian the appli-
cany No.l  detected various irregularities and ille-
galtities taking place in the school with full knowledoe
ané consent of the principal =f the said school. When :
the applicant started %o cbject these irregularities
and illegalities the principal and his other staffs ,
Qho alwavs co~operaté with the principal in his corvupt
practice. started CoNSPiring against the applicant Neo.d
to oust him fpem the s=chool. As = result  fthe authori—

ty has put the applicant No.1 under suUspension vide

- Contd/~-. ..
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corder dated 23.8.07 on the alleged ground of

-l
N St ;
~ . Lo i &t - Yaster!
3.'§‘; ALTubs auve bk
Cepuid

Apoet "

i

ol contem—
plated departmental proceeding against him and also
transferred his wife i.e. applicant . No.Z2 malafide, tc

JhV, West Famena, Arunachal Pradesh. Being agarieved
M“" ’
as there is no cther L efficacicus remedy available
] .

hence this applicaticon.
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of Odministrative Tribunal Guwahati Bench

D.A. Mo, ;a*é?’tj o7

.Dr: fishwin r. Mahanta &% Gnother

«SApplicants

— A -

The Union aof India and Others

. = Eespondents

The applicants were posted in

Malbari on transfer from JNV. Kalaigson.

The authoriiv issusd order putting the

applicant Mool under suspension.

The ﬂfflLE of the respondent No.3 fawesd
the said order dated 23.8.07 to the

office of the respondent Mo.d and 5.

The Frincisal of the school issued

ietter handing over the order dated
=z .48, to the apolicant  Noedl and
directed the applicant fto handover thé

pfent

s
%
Iy
m

{Annexure~2. Fags—-i62
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28.8.07 The applicant No.l filed representations
to the princimal sEaking pErmissian
for  station leave for  taking legal.

advice and also reguested the principél
to inform him  in detailed about the so
called contemplated departmental oro-
ceeding ‘aéainst.the applicant Mo 1,
in pufauance rtm the said represanta-
tions the principéi forwarded the same
to  the Deputy Commissioner, NVS, FR.O.
Shillong. o

tAnnexure~3 (svies), Fage-17 ~ 20

S0.8B.07 ‘The applicant Nﬁ:l suQmiﬁted his represen
tatian before the Commissiconer, NVEQ
Head Office, New Belhi; stating 'inte}~
alia that tﬁers is a | Qell plannead
CoOnsRivacy against "ihe ' applicant

latching in behest of the principal Snly
tar cust the apolicant since he has
getected various irregularities ‘arid
ilisgalities in JNV, HNalbari.
LAnnerure~- 4, Page-25-327)
Q& 5,07 The apoplicant No.l filed representation
before the Deputy LCommissiconer, thouwoh the

i
principal. JNV, Nalbari, Assam for hi

i

re—~instatement.

{Annexure~ 2 (Beries), Page —~ 21-220

Contd/—-. ..



R | .%-"{T’{ ‘:’-'fz‘???ﬁf{i“cﬁ wigniw
A . Cential &vhuistraiive Tribunal

12001700

qITETE! £, 7%%138
G bt Borch

18.39.07 The Deﬁuty Commissicner issued the
impugned order transferring the appli-
cant No. 2 to TNV, West Fameng, Arunachal
Pradesh. Through the said wardeyr the
authority alsoc attached the applicant
Mo.2 to JNV, West KEameng., Arunachal -
‘Fradesh.

(Annexure—~3, Faae-30)

22.03.07 The Principal., JiV, Nalbari issued
Grﬁers whereby the relieved the appli~
cants of directed the applicant No.l to

vacate her /their official residence

e

with immediate effect and alsc constit-

te=d a bogpd o taking over the
, library «charge from the applicant No.Z.

{Annexure~ 6 (series?., FPage-31-353

03.10.07 The applicants submitted applicaticn
before the Deﬁu%y Commissioner reguest—
inrg him to post the applicant Nl
anvywhere in Assam nearest to  their home

district Fokrajhar.

{Annexure~7 (seriesl’, Fage—-36-372

Hence this application.

CContd/—...
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1. Dr. Ashwin Humar Mahanta

=on of Sri Subal Chandra Mahanta

Teacher, Physical Educaticn,

- Jawahar Navodaya Vidyvalaya.,

Nalbari, District ~ Nalbari, Assam.
181340

Mrs., Babita Mahanta

wife af Dr. Ashwin Kumar Mahanta

Librarian, Jawahar Mavodaya Vidyalaya,

Malbari, Distritt;* Nalbari, Assam.

¥2134 0

e cADRlicants

- g -

Dy,ﬂﬂww,Q@MmMﬂWJQ

The Uniaﬁ of India

Reoresented by the Commissicner and
Secrétary to the Ministry of Human
Reéuurce and Development,. Government of
India, ﬁlw 39, Failash Colany,

Mew Delhi - 110048,
Commisstones
Navadaya Vidyvalayva Samittee

An Autonomous Organisation

l::':lntd/_u L3N]
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1T FTaAE
“Guwaheti Boneh
of Miniétry st Human Fesource and
Development Government of india,
Fepresented by its Commissicner
Mavodaya Vidvalava Samittee,
New Deihi. KAILASH dLoNy  -23
2. The Deputy Commissicner,

Mavodaya Vidyvalava Samittee,

—

Fegional Office,
Temple Road, Barik Point,

Bhillong, Meghalaya.fin. 794008

4. Tha Frincipsl,

Jawahar Navodaya Vidyalava,

.

Naibari, District - Malbavi, Assam,

281340

\Dy, gghpd1x %}mxam~ kaQ“JE:

9. Mr. B. Daniel Ratnabkumar

Frincipal, v
Jawahar Navadava Vidvalaya, Nalbari,
District ~ Nalbari, Aszsam.

IR¢ &
F2I1%¢ - s o EEsDondents.

DETAILS OF APPLICATION

FARTICULARS OF ORDERS AGAINST  WHICH THIS AFFLICATION

N

15 MADE

1. This application has been Jointly preferved

by the applicants against the impugned orders bearing

!::‘:'r!t df!"' = e =
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Memo Nos. f*i“?!PFXNVS (ﬁHH)!PerS!dtd. i8.9.07 issued
by the Deputy Tommissioner . Navgdaya Vidyalava Samii-
tee, Regional foice?'Shillang by which the applicant
no . has been transferred to Jawahar Navodava Vidva~-
lava Hest Eameng; Aruﬁachal Fradesh and atﬁathing the

applicant Nouol to the Jawahar Mavodayva Vidvalava, West

Kameng, Arunachal FPradesh as well as O der bearing
MEms iz, F-o-6/JNY  (HLER /200708 /CONF/0B dated
32/9/2007  dated 22.9.07  issusd by the Principal,

Jawahar Navodava Vidyalaya, Nalbavi relieving the appii-

cant Momaw®  bo doin Jawahar Navodaya Vidvalava, Wast
Kameng, Arunachal Fradesh and order beEaring mamo i
FL.I. o~  17/JNV (NLERI/Z0O7-08/Conf/10  dated EE.E.ETF
issued by the Priﬁtipaif.Jﬂvy Malbari dirvecting the

applicant No.Z to vacate the official residence allob-
te=d to her and also against the order bearing memo
Mo, F—1-17/3NV (NLEREI/2007-08/00NF /71 dated 22.9.07

issusd by the Frincipal, Jawahar Navodava Vidyvalava,

Nalbari relieving the applicant No.l far reporiing
Jawahar NAVHuLY Vidvalava. West Famsng Arunachal

Fradesh.

2. JUPI DICTION OF THE TRIBUNAL

The applicants declaves that the subiect matter
wf  the application is within the jurisdiction of this

Hom'ble Tribunal.

Comtdl . e e
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D012 Limrtation - v

The applicants declare fhat the applicatlan is
within the limitaticn prescribed uwnder Section 21
of the Administrative Tribunal Act, 1985.

3. (1i) That Qmur applicants beg to state that as
the greivancesland reliefs praved in this .appli:atian
are common. Therefore, they pray for grant of permis-
sicon under Section 4(53¢a) of Central Administrative
Tribunal (procedure) rules, 1387 to move this applicé—

tion jointly.

4., Farts aof the Case -

a. The applicahfs are permanent residents of kKakrajhar,
Aszam and are bonafide citizens of India by bivth. As

such the applicants are entitled to the rights -and

privileged auaranteed under the Part - III of the
fonstitution of India and other legal rights grarted
by the various Acts, Fules, Statutes etc. framned

thersunder, presently beihg inforce.

b. ~That the applicant Na, 1l is currently

serving as physical Education Teacher in Jawahar
Navﬁdaya Vidyalava (JNV. in Short), Nalbari and Ais
wife, the applicant Nou2 is currenfly serving as a
Librarian , JNV, Nalbari. Both of them were ﬁnsted in
JNV,  Nalbari on 20.8.05 on transfer from JNV; Kalai-
gazn Darvang and has just completed 2 (twod 'years in
the present station.

O That after joininag the JNV, Nalbari the

applicant No.l who is  an honest sincere and dedicated

employee of the school detected various irregulari-

Contd/=. ..
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ties and illegalities taking place in  the sohosl

with the full Enowledgs and consent of the princi-

pal of the School viz. R. Daniel Retuakumar. Some of

those illegal acts were also committed by the FPrinci-

nal himsalf. The applicant Noll started objecting
those illegal acts of the principal and the other
staffs. who assisted fim b commit those illegal
acts and  thus the applicant No.i  became  an ayésare
to  the Respondent No. 4 & 5 and started CONSpiring

apnzinst the applicant No.l to ocust him from the school

sz that he could easily  carvy on his fllegal activi-

ties. The Ffincipal alonowith the night chowkidar of
te  school viz. Bri Hamal Deka allowed mass bule ki
ing in the last Board examinations bg collecting Es
S/ - to Fs. 100/- per student which the applicant

N1 stvongly obijected. Pesides. the respondent No.g

and 3 btook  away, the water purifies fiktted in  the
dinning hall of the school meant for the students, o
his residernce and also tocock away the refrigevators,

grinder mixturg, 7.V. Btand, fGas stove, Cylinder eic.

meant  for the students., stafis HMedical Inspection Hoom

e

and gusgsts which was also strongly condenned and

b jected by the applicant Mo. 1. Further, the respondent
Moot and 5 purchased some below standard school Uni-

forms fiom a suplier for his personal gains which

was also strongly obiected by the applicant No. i as

Contd/ ...
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he was one of the members of the verification Com—

mittees for verification and acceptance of those  uni-

forms  and the respondent No. 4 and 5 compelled to

take an undertaking from the supplier to the effect
that he would replace the goods if the  wniforms

quality detericrates within a year and thus the re-

spondent No. 4 and 3 developed an anzmztv tewards  the

applicant Mool ang started instigating the teachers
and  other staffs of the school as well as the
students agsinst the applicant M.l and started

hatching comspivacy. Hesides , thé vespondent No.d and

3 alsx siaribed stigating the respondent Fus. 3
against the apolicant Mool  for fulfillment of his
iliegal designs o remove the aopplicant Nool fyom
the school malafide with & revengeful attitude.

d- That as & yvesult, on 23.8.07 the resoondent
Mo.3  issued an  order beaving Memo No. F.2-44707-RNvE

(8HRE /Fers/Futting $he applicant No.l | under suspension

without any rhvme ov  rveason on the alleged gy ourd
=i contemplated Departmental proceeding against  the
applicant Noul. In the said orger it was also I
dered that tﬁe applicant No.l woli b d not  leave

the station withowt | prigr permissicn of  the respon—

gdent No.3Z3. It may be mentioned hevein that  although

Contd/ ..
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show-cause notice has been issusd the applicant
S ReLl 111 date.
A copy of  the order dated E22.8.07 is
annexed hereto and marked as
annexsure —i.
=3 That the sald order was faved by the
cffice of the respondent No.3  to the Respondent M.

4 and 3 o S6.8.07 0 (A non working rlay heing a
Sunday i and the respondent No.d issued & ietter to thé
applicant No.l on 27.8.07  vide letiter bDearing Memo
Moe  Fl-17/J0N (NLBR)I/Z00T7~0B/C0onf/ /05 divecting him to
handover the charae.

A copy of  the letter dated 27.8.07 is
annaxed haerewith and marked A5
Annexure —2.

. That being surprised by 1the suspension
order as well as its conseguential order date 27.8.07,
the applicant Mo.i submitted an applicaticon o the
Fespondent Mo, 4 on 28.8.07 sesking permission  for
station leave and  another representation against
the suspensicn order. The respondent No.d  forwvarded

Contd/—. ..
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both the applications to  the respondent  No.3 vide

its letter dated 28.8.07. But the respondent No.3

neither permitted the applicant No. 1 to leave the
station nsr revaked the suspension order - and Con-
- tinued to remain silently. The applicant No. 1 also

telephonically tried to talk with the respondent No.d
for permission of station leave, but the respondent No.l
- bluntly refused to talk to the applicant Neo.l . Find-
ing no  other way the applicant No.,i sent another

representation on 6.3.07 to the respondent No. 3 but

in . vain.

Copies of  the representations dated

28.8.07, forwarding letiers dated ZB8.8.07

and representation dated £.9.07 are an—

'

nexed hereto and marked as Annexures - o
(series).
a. That in the meantime the applicant No.l also

intimated the Cummissidner, Navadaya Vidyalaya Samittee
about the irregularities and illegalities aqaoing on  in
the school vide.his léttér dated 30.8.07. But till
date no action has been taken against the respondent

No. 4 and 5 in this regard..lm24

A cmﬁy of  the representation dated
20.8.076 is annexed hereto and marked as

Annexure — <,

Contd/=.aa
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R That coming to learn about the said letter,

the respondent No.4 and 35 ‘became more furious and

again conspired against ¢he applicant No.l with the

help of the night «chowkidar of the school viz. Sri

Kamal Deka, a temporary employee af  the school.

Conseguently, on 10.9.07 - the said night chowkidar

e )

“threatened the appligfant Nm.i with life without any'

prﬂvacation/thyme and reasan. The applicant No.l  on
that night itself informed the incidence to  the
FEespondent Na. 2- thraughk SsMs fram his mobile

phone reguesting to take ~necessary actions.

i. That on 11.9.07 the respondent N3 ac-
corded permission to the applicant No.l to leave
station for taking legal advice, from 11.%.07 to

21.9.07 and on 22.9.07, tlhe applicant No.l resumed
hié guties when fhe respondent No. 4 & & served: him
& copy of the impugned order dated 18.9.07 whereby
the respondent No. 3 has atfached tﬁe applicant Nao. i
to JINV, West Hameng}-érunachal Fradesh on the so—called
reguest = of +the applicant No.l and has alsao trans-

ferred his wife vi;.-Smtg Eabita Mahanta the appli-

cant Ne.Z  to JNY, West Kameng, Arunachal Fradesh.

i copy of the impugned arder dated
i8.3.07 is annexed hereto and marked as

Anmexure —5S.

Contd/—aa.
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G That it may be stated herein that the appli-~

cant No.l  never veguested for his  fransfer and only
intimated the vespondent No.3 about  the threatening

aiven by the night chowkidar on 10.9.07 reguesting  for

NECessary actions. But . the respondent No.d  manipu-
lating and wmisintsrpreting the entire information

niven through the SMS, illegally and arbitravily passed

the impugned order. It is worth menticned hevein that

he respondent NonSI might to have  taken  actions for
Eafety' of his -staiff ang ought to hav enguived the
matter and should have taken appropriate MEasures
against the rgspmﬁdent No.4 and 5 as well as the
night chowkidar. But  instead passed the impugneo
o ger attaching the spplicant No.i  in JNWV, West Fka-
meng, Arunachal Pradesh . a very Hard- Hard Femote

Area, and alsc transferved the Applicant No.2 to the

same place on the alleged adm1n45uratlva around.

b . That *be respondent No.o 4 and 5, inpursuance

=f the said impugnad order, issued other conseqgential

orders pely TE.E.07 vide its orders bearing Memo  Noes.
F-1-17/7J0NY CRLER 3 /200708 Conf/lo ard Fg—e/JNV
CHLBRD /2007-08/C0NF /709 relieving the applicans i
directing har to vacafe the official residence
forthwith arnd  further constituting a Board for
taking aver the full charoes of  the librarvy vide

Contdd—a - .
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carder No. F.1-17/JINV (NLRBR /2007 UB/iDNF/Od the respﬂn;

- dents alsc relieved the annllraﬂt N, 1 v1de rleiving

avder Ne. Fel=17/JINVINLER) /2007~08/CONF /11 dated
£2.93.07. Not resting on this, the - respondent No.d4 & 5
sealed the library without any justified reason. It

«

may be stated herein that all the impugned orders have

been served in a sealed envelope  together.

A copy Df'tha envelope aléng with the
impugned orders détéd 22.9.07 are an—
ﬂeged hereto and marked as Annexure -6
(series).
1. That Vthe applicants . on. 3.10.07  submitied
venvesentatlmns before the Vesnrndent Ne.3S for posting
them in a place near to their home district -

Wokrajhar. But the respondent No.3  has aot  yet

disposed of those representaticns and has been sit-

ting silently without any action whatscever, till
date. However, both the applicants have not vet
Joined their new place of posting. Fuvther , it

would result sericus hardships to the . petitioners  if
they are compelled to join at West Kamena, Arunachal

Fradesh with their 3 years old kid.

Copies of representaticns dated 3.10.07

are annexed hereto as Annexure - 7

{seriesl.

ontd/~..
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GROUNDS FOR RELIEF WITH LEGAL FROVISIONG -

. (12 . For that the actions of the respon-
dents are highly illegal, unjust, unfair, mala-
fide. bias, arbitrary and whimsical and as such nan
sustainable in law and as such the impuagned order

are liable to be quashed and/or set aside.

ii. For that the impuagned orders have been
passed malafide to Dﬁst the apﬁlicants from JNV,
Nalbari for the ulterior mmtivé =f the respon—
dent Nos. 3, 4 & I with a revengeful attitude
without any édministrative exigency and as such
not  sustainable in law and are liable ta be

guashed and/or set aside.

iii. For that the impuagned orders attaching the

applicant Ne.,i and relieving him forthwith would

clearly go o show that the respondent No. 3 4
and 5 were all along trying to oust him  from
JNV , Nalbari and they ultimately could
materialize- fheir illegal desions taking the
advantage if the SMS forwarded by the applicant

Mo.l . The revengeful attitude as wall as the
mollify idintentions of the'ﬁespmndent No.3, 4 and
3 becomes more clear from the | fact that they
have not  taken any action against the. night

chowkidar, who is servinag the school, as a

Cbntd/—.,.

Dr. B Kpons btrients
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temporary staff and on the other hand has
sent the applicants  to such a  hard -~ hard

remxte  area oan the alleged ground. of adminis—

traticn and safety of the applicants. As such the

impugned orders are not sustainable in law and
are liable ta be interfered with.-
ive. Far™ that the impugned arders are

punitive din nature and such ot sustainable in

law.

V. Far  that there was no occasion to  transfer

the applicant No.Z2 nor there was any administra-

tive exigency to relieve her in such a hurvied
manner and in constituting the Board to take
aver the charges of the library from her. Howe-

ver, the applicant No.2 has not handed over +the

charaes till date. The prompfness‘only aces i
show that the respondent are. trying to keep ot
the applicants from‘JNVP Nalbari malafide. As
sush tﬁe impuaned orders are not sustainable

inlaw and are liable to be interfered with.

vi. ' For that the impugned worders have been
passed mechanically without any application of
mind and the actions aof the respondents are hit

Contd/—¢ - -
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by the doctrine of *Malice in law’ and ‘*Malice in
fact’ and thus the impugned arders are not
sustainable in law and are lability be guashed

and/ar set aside.

viia For that the actions of the respondents
are ‘crvstal clear examples of colourable exer-

cize wof power and administrative discretion and

as such not sustainable in law.

viiia Far that in any view of the mater the
impugned order are not sustainable in law  and

all liable to be guashed and/or " set aside.

DETAILS OF REMEDIES EXHAUSTED —

€. It is stated that there is no other remedy
under any rule and this-Hon'ble Tribunal is the

only remedy.

MATTER _NOT FENDING WITH ANY COURT

7 The applicants declare that there is no

case pending before any other Court/Tribunal.

8. BELIEF SOUGHT FOR

In the facts and circumstances of the case
the  appliczants Prays for the following

relief(s} -

Contd/—a .
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8.1 The impuaned crders  dated 18.3.07

cAnnaexure -~ 5)  and 22.9.07 Annexure 06

series) be guashed and/or set aside.

8.2 The respondents be directed to allow the,

applicants to continue to serve in Jawahar

Navodava Vidyalaya, Nalbari, Assam.

9, INTERIM RELIEF -

In the facts and circumstances of the case, the
apolicants prays for an interim order staying the

operations of the impugned orders dated 18.%9.07 (Annex-

ure-~5) issued by the respondent Nixa 32 and its
conseguential arders dated Z2.3.07 iﬁnnexure I
series) issued by the respondent No. 4 and & andg
allow the applicants +to continue their guties in
Jawahar Navodava Vidyalava, Nalbari , Assam till

disposal of this petitian.

1G. in the event of the application being sent
by registered post the applicaticon has been filed
throuah lawyer.

11. FARTICULARS OF POSTAL ORDER
1.F.0. Na. = 32 G O4G3FG
Date of issue - }2,/,0/53,-
Issued from - G* PO, Gl
Payable at - 4y,

1Z. LIST OF ENCILOSUEES —

Az per indewx.

Contd/—a ..
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VERIFICATION

i Sri  Ashwin Eumay Mahanta, son of Sri Subal
Chandra Mahanta, aged about 32 years, working as
Teacher, Fhysical Education in the office of Jawaitar

[}

Navodava Vidvalava,. Nalbari, Assam, resident of Fokrag-

hay Town, Ward Moo 10, P.O. % F.S. Fokrajhar, in  the
district of Kokvaihar, Assam, do hereby verify that

the contents of paras 1 to 12 are trus o @y pErsoral

Enowledoe and nara Hi belisved to be true
arilegal advise and that I have not suppressad any
matarial facts.

And I set my hand on this verification today

the My th day of LAY ..., 2007 at Guwahati.

By Win femmn haghod,

Signature
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GFFIDAVIT

I, Dr. Ashwin Kumar Mahanta, son «f 8ri  Subal

Chandra Mahanta, aged about 32 years, by profession

Teacher, Fhysical Education, Jawahar Navodaya Vidyalava,

Nalbari, in the. district of Nalbari, Assam, do hereby

sclemnly affirm and declare as follows -

1. That I am the Applicant No.l in the instant
case and as such I am well conversant with the facts and

circumstances of the case and 1 have been duly author—

“

ized to swear this affidavit on behalf of the épplicant

No.2 and hence I am competent to swear this affida~

vit.

2; That< the statement made in this affidavit

and in *he accompanying petition in paragvaphs|,27%,4Cﬁ5

—_ are true to my knowladoe,
those made in paragraphé in this accompanving petition
in paragraphé'ﬁftp%) —— ‘ are
true to my information derives—f#am the recmfds which
I believe to be true and the rest are my humble submis-

sions before this Hon'ble Court.

And I sign this affidavit on this ..}hs th day of

October. 2007 at Guwahati.

DEFONEMT

Advochie’s Srerd

Egntd)—n “
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|

Dv. fhede fpenr Yewondsy

D « i firon Mot
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Thaos No .0)64-252”(-2“"

S NAVODAYA VIDYALAYA SAMIT %
" g P REGIONAL OFFICENONGRIN (LS ] Fax Ho:- 0364-2521361
£ s Rk N SHILLONG . |
gl Ll L., & PIN-TOOO : o enil: navsamGrssichametin
P (Ministry of Human lleaq.uc!;‘j)cv. dpred avarasivilong roditBovilomn
. ‘ Ovpartment of Education) ” :
; i *
C ] .
. 1.2-44/07-NVS(SHR)/Pers/ Dated:-,23.08.07
1, w
L t
ORDER
¥
; RN Whete as a disciplinary proceeding against Dr. A K. Mahanta, PET.
; i
: ! JINV Nalbari (Assam) is contemplated.
i
! . . . .
% i Now . therefore, the undersigned, in exercise of (he powers conferred by
§ i
i ; sub-rule of Rule 10 of the Central Civil Services (Classification, Control and
L, ' .
L e Muede oam oo ! ) _ o .
i @ﬁ' _ “2 ‘ﬁp L] Appeal) Rulcs 1965, bere by pinces the said Di. AK. Mahanta - uncer
Wor T ik

E¥, o el e de] 'suspension with immediate eflect.

n':‘.“? . - R 4 R P, R
i S ooy —— .
<, ot v 3 i

PO Ve T RU
. - H

1| It is Guiher ordered that dunivy ibe pebiod that this order shall
‘ i remain in force the headquarters of. D A K. Wizhanta -PET, INV, Nalbari

-
" not leave the hqrs. without cbiaining the prio permission.of the undersigged.

shall be the same JNV ie Najtaei (Assan) and the gaid Dr. Mabanta shal

1. To

o N

gio
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R 5;%%’% 1 Jawafiar Navodaya Vidyalaya :: Banekuchi : Nalbari Dist

[ % o | P . . L _r - o s Ls . H
) :§ N tUnder Ministry of HRD, Départiiient of Secondary and Higher Education, Government of India]

ASSAM
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S
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NO F.1-17/JNVINLBRY200% 08/ umﬁ/of

T, n
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o

DATED: 27.08.2007

'

To :
Dr A.K.Mahanta
TET/Physical Education Teacher
'\/Jﬁwahar Navodaya Vidyalaya
Nalbari, Assam.

Sub: - Handina over of Order No.F.2-44/07-NVS(SHR)/Pers/ dated 23.08.2007.

Sir,

1. Enclosed herewith the Order No.F.2-44/07-NVS(SHR) /
Pers dated the 23' August, 2007 of the Regional
Office of the Navodaya Vidyalaya Samiti at Shillong
received by this office through FAX for your
immediate necessary action.

Hence, you are hereby directed to handover all the
w- ~.charges heid by you in r/c Games and Sports Steores
to Sri S.S.Shuvam, Store Keeper with immediate
effect and the Store Keeper will handover the said
store to the PET [F] on her joining after availing
the leave. ‘|

|
Yours Eaithfully,«

NS

{R.Daniel?Retnakumar]
‘ PRINCIPAL R cipal
. © . ln%%musAm
Co to:- AoRe o FHATYY
Lopy to | | ASSAM srew
1. The Deputy Commissioner, NVS, Shillong for inf. Pl.
‘ 2. The Deputy Commissioner-Cum-Chairman[VMC], Nalbari
| ; . ‘ - for information pl.
| : 3. Sri S.S.Shuvam, Store Keeper for compliance.
| 4. The Personal File of the incumbent for records.
5. Office Copy. -

PRINCIPAL

‘: | — 1%~  Anaweware— 2
: -



ANNEXURE-3 (Series)

Thé Principal
; Jawahah Navodaya Vidyalaya, Nalbari (Assam)

Subject: - RegardingfSuspension’Order;

Dated: 28th August, ©7.

ﬂespected sir,

AsS you handed'over a Suspension Ordar vide letter

NO.F.1—17/JNV(NALB)/20@7-®8¢CONF/05 dated 27/@8/0?
.

Which is injustice and malafide
2. Which is without prior intimation and so

cause.

‘" 3. wWhich is without giving chance/time to defend,

Which is mentally harashment in the part of

my sincere service.

So, in the above circumstances I wou{d iike to
know from you what 1is the disciplinary proqaeding
dontempleted'against me and for which reason I haJe been

handed over a'suspension order as earlier as possible.

i
i -
i

]
!
oo . ,i
" Thanking you. |

Yours faithfui%g
sd/- 1L1egibiéﬁi
28/08/07
Dr. A.K. Mahanta

TGT (Phy. Ed.)

J.N.V. Nalbari (Assam)

Contd....p/
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ANNEXURE-3 (i)

To,

The Principal
Jawahé}nNavodaya vidyalaya, Nalbari (Assam)
: & | . ‘

Subject: _'Rbgarding Station leave.
Dated: 28th August, 07.

Respected Sir, - | i

As you}handed over a Suspension order vide Eletter
!

No.F.1=17/JINU (Nece)/2@¢7-oa/00NF/os dated 27/05/07;

which is ihjustice and malafide without prior int#mation

and socause. Since, I have been rrehdering ﬁy sincere

service to the $amit; Eetaining my Quality and eesult,
the said order astdnishéd me .
' | ' @

Hénce;;l would like to go to Guwahati to take some

1ega1 advicé: So, kind sir allow me for the said. I neead

sta;ion 1ea@§ from 29th August to 1st September D/N, @7.

v  Thank§6g7you;-
SIS

‘-:‘YOUfstfgiihfully

Sd/-‘iilegible‘ '_
28/08/07

| Dr. AlK. Mahanta

| 7eT (Phy. Ed.)

VJ;N.V;'Na1bari’(Assam)

Contd....p/
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% Jawahar Navodaya Vidyalaya:: Banekuchiz: Nalbari Dist
v t\ :}Jnder Ministry of HRD, Department of Secondary and Higher Educalion, Govériment of India]

O e ‘ . ASSAM [781 340)

Dated: 26.08.2007

No F.A-ATIINY (NLBR)IZOO?-OSI o>

To

The Deputy Commissioner

Navodaya Vidyalaya Samiti,

Regional Office- Shillong.

-Sub:- Forwarding of application - Reg.

Sir, |

1. Please find enclosed herewith an application submitted by Dr. A.K.M%ahanta
TGT / PET in‘respect of the suspension order issued Vide NVS, RO | Letter
No. F.2-44/07-NVS (SHR) / pers/ Dated 23+ August, 2007. !

2. The ‘app_lication in original is forwarded herewith for your obsefrvation
please. i

’ Yours faithfully
Py
\}. . AA
[R.D.Retnakumaﬂ
PRINCIPAL
FRINCIPAT
Enclosed:- As stated above. ;J,;':}’émm
‘ . | CASSAM
Copp T D Ak Mahovd=
7o7(PET
' s oMY
7(.(\@'}6 ,{’o/J df fYM Ju% l
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L % Jawahar Navodaya Vidyalaya:: Banekuchi:: Nalbari Dist
= .

k ‘}Jnder Ministry of HRD, Department of Secondary and Higher Education, Govemment of India]
. ASSAM [781 340]

arge

No F.1-17/4NV {NLBR)/2007-08/ & Dated: 28.08.2007

To
< . The Deputy Commissioner
| Navodaya Vidyalaya Samiti,
; ; Regional Office- Shillong.
LS Sub:- Forwardéng of application - Reg. .
- Sir,

Please find enblosed herewith the Station Leave permission submitted by
-Dr. A.K,Mahanta TGT/ PET from 29™ August,2007 to 15! September, 2007.

p TR

The application in original is forwarded herewith for your éBservation
please. .

Yours faithfully
|

[R.D. Retnakumar]

PRINCIPAL

< PRINCIPAL -wravd
JNV, N
A Horefio,
ASSAM ot

_Enclosed: - As stated above.

;
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o7 (PETD

yovey by of BT
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"
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ANNEXURE=3 (iv)

:;The Députy Commissioner THrough Principal, J.N.V.

Nalbari. Assam.
N V S. Reglonal Office (Shillong Region)
Nougrxm H1lls; Noar Civil Hospital

Sh1llqn9 (Meghalaya)
Subject: Regarding reinstate of my service.

Dated: 6th Sept., 07, J.N.V. Nalbari (Assam)

Respected SiT,

Most respectfully & truely I or. A. K. ﬂahanta

would like to*state you that on 28th August, 2@@7, I
;;;yed regaerng my statlon leave to take legal iadvice
and the reason of my sudden Suspen51on‘order. But’ still.
I am not rece1v1ng any 1nformat10n from your k1nd self
(10 days ovef). the said applications has been iroutad
ﬁui'frdm'the érinéipai J.N.V. Nalbari on 28th August, 07

by ' vide 1letter No.F.1-17/INV(NLBR)/2007-08/06 & @7.

»Again, I have sent the xerox copy of teh said " applica-

tions. Through "speed post” on 30/08/07 (Because, R.0’s

Fad ahd talepﬁone'No. was not working)

Respecﬁed Sir, I am a sincere staff of N.V.S.; I
render my sincere service to the Samiti Since the eyar

2001.'Bbt I am in garat suppressed even you obtadn me

from my fundamental rlght by your adamant behaviour.

i

Contd....p/

o
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S0, kind 8ir, once again I am praying your honour

to' reinstate’me in my service to give me relief and

L

‘iniize me fprrorganising the cluster & Regional Sports
fo  »-f mact which ié my prime duty.a grand success. (Because, I
parsohaiiy rQQUested Mr. V.V. Reddy Asstt. Com. 8ir to
3e1é¢t the J.N.V. Nalbari aé vence for teh saidf Sport

mect.®7)

o

Your early necessary action in this regard is

highly solicited.
i ’ o

-

i

i
i
i
:
!
b
i
i
i

Thanking you. . - . 1

o | Yours‘};iﬁhfully
sd/- Illegible
- 6th Sept.2007 _
~ pr. A.K. Mahanta
" . TeT (Phy. Ed.)
‘J;N;V;:Nalbari (Assam)

e

Contd...ip/
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The Hon'ble Commissioner
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Navodaya V1dyalaya Samiti, Head Office, New Delhl.
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%ﬂbgect. Prayer for justice.

T

Dated :. 30th August, 07 Nalbari (Assam)

u_; i
i §

3’;\ '
Respected Sir,

Most raspectfully and truly I would like to state
you that on 27th August, 07, I got suspansion order from
ny Principal Mr. D. Tatna Kumar, 1 astonished by receiv-

ing the sudden Order which was without prior intimation

and $0.cause.

'?.-
Ty ' H

M
. + L

Respected sir, It is a complete malafide, fabri-

’ cated total conspiracy and planning on my sincere

[aF S

PR

sarvxce as I have bsen rendering my sincere service

«%J L.
s%nce 2001 and during my service I always tried to
Wy |

established the truth for better tomorrow. By which I

g have besn tortured/harassed/s times transferred by au-

thority/ever attacked by the instigated student which

: 15 well know to you. As I am in truth, that’s why in
!

h'.,*"'. !
every. occas1on by grace of god I got success for qstab*
a,_‘» |

lish;ng the truth. Of course it was late.

I !
Last year, bafore joiring of M™Mr. Retna Kumar,

Principal of this school, the Vidyalaya was 1in worse

condition. No, teachers were interested to manager the

situation. Myself and Retna Kumar (Principal) tried to

Contd....p/
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v . manage the school gven, he has issued seéveral memo to

tha teacherslfor their each (not supporting the authori-

5;\' ff
ty) The sald memo's were kept in their personal file.

,fsw:f-' . .
Somehow we. manage the situation. But, in my name . prin-

5 bélgisi tak1ng advantage and gradually molest the

bS

ébhboi’s:environment and management for his own benefit

aside

‘. LR

; d gain. Then I understood his motive and set
[ ]

myself. even, he trxed to motzvate me by giving differ-

ent. chances.

HOW, MR. PATNAKUMAR, PRINCIPAL, MISMANAGE THE VIDALAYA

FOR HIS PERSONAL BENEFIT:

, |
f. In cost Board Exam, Principal initiated a& mass
: ‘copylng thh the help of D Group and answer writﬁan by
the teach1ng staff Mr. Kamal Deka, night Chowkider
'collected Rs. 50/- to Rs.100/- per students to hand over
the‘writ;en.copy‘from the physics Laboratory which is

nearest to the exam room where teachers were engaged to

write the answer.

o2 tast year two Water Purifier "AQUA GUARD"  had
‘ purchased fof-the students. It was happened due to
-i 'raquest by me to Hon’ble Deputy Commissioner, Mr. OD.
Hazarlka and I personally took the initiative to kztted
tha said in the Dinning Hall. But over Principal] took

the Faxd “AQUA GUARD" to his own Quarter for his two son
|

Pl and wlfe by depr:vxng 250 students along with staff.

3. E Vldalaya s ’FREEZE GRINDER MIXI, T.V. Stand along

with gas stove, cylx@der, guest. house items and lob move

unauthorisedly kept 1n his quarter by depriving the

Contd....p/
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E
. facility given to the étudents, staff, M.I.R004 and
Gdest; ﬂ E
!
4. | Caterlng Ass1stant Mr. Santosh Bora with thé help
any

of Mess I/C Sold huge amount of broken rice wlthout

information. ‘An enquiry committee was formed (by the
' @

principal) where I was the member of that Committee and

we placed the report along with the ppints of recom-

mendation. In the Recomméndation Committee recommend to

deposit the -amount received by selling the Broken rice

to the 0ff1ce but it was not deposited till now. There

was no account on it. Principal is taking the money and

blackmail the Catering Asstt. by that letter and taking

advantage from him.

5.  ‘In the mess, mismanagement is going on aloﬁgwith
not dzstr1but1ng the food times egually to the Stu?ents.

princ1pa1 is ‘mum on the matter.
i ' !
. §

i

6;"§ In purchasing of Unlform, he is taking 1nterest to

deprive the poor studants by giving low quality. But he

axled because, 1 wasitha members of wverifying Commit-
o »
tee.

7._' In my initiation R.O. has given an opportunity to
organise cluster and Regional Sports meet along with
National Coaching camp to this vidyalaya for the first
txme ever since establishment of this School. But,

Pr1n01pal is playing a negative role and instigating the

‘ parents that it would hamper the teaching of tha Viday-

laya. So, targetad me for my initiation.

Contd....p/




8. Principal has given more advantage to the most
indiscipline students for which this vidayalaya h?s bean

’ ) . |
facing trouble. Now he is instigating the said students

aéa%nst me (only 5 student of Class X). |
& 1 ' ?
é;‘j Principai is not taking any action againgt the
ééaéﬁarS'who indulged in different activities. Their
pérsonal file céuld‘%ﬁve you details. Now, he is insti-

gating the said teachers to give wrong statements

against me. .

10. Last year move than Rs. 1 Lakhs mismanagement done.

by meso Committee. The details kept by Principal 1in

hidden record.:

;1, He engaged Mr. Promod Singh, Arvind Kumar Kairect
Zolal, Mrs. M. Chutia, Vidayalaya Night Chowkider,
pfivgr and'some P.T.C. members (one has Criminal Reg-
ister case in Malbari Thana) to instigate the students
to4give wrong statements against me to the Officer or

any body whoever come to find out the facts.

12; He has been threatening the poor students/quents

by, forcefully taking the Court affidavit.
r‘»!:' .

|
[
|
3
|

: 13; He is always deprive the leadership Quality Lf the

Students. !
- ;

14, Hs devaloped a groupism among the staff an? de-

stroying the whatsoever of us. . i

«

Contd....p/




15.v§ By hook and crook he wants my removal

Vidayalaya for his stéff style Autocratlc,

management

27

from bhis

undemocratic

whzch is only for his penefit and result etc.

Much more to S8Y .....-.-

In the above c1rcumstances, 1 farvently pray Yyoutr

honour to understand the situation whlch is a conspiracy

and plannlng against me and give me justice to find

out

the truth for better tomorrow. I would like to add more

here that said,Pridcipal is taking the Support

Deepak Deka, é parént and forcefully member of

of Mr.

P.T.C.

who himself is criminal cum contractor cum political

leader (self style) (He has register case in his name in

Nalbari Thana). He is frequently viesited tBe Principal,

even. in night 11 p.m. and making this School a battle

field of criminals for his personal benefit but not for

the welfare of the Vidayalaya. Much more to say but it

was hot happened so0.

L3

Therefore, your early necessary action is highly

solicited.

Yours fa1thfu11y,
Sd/ Illeglble

30 @8 2007.

D?. A.K. Mahanata)
Tat (Phy Ed)

J.M.V. Nalbari, Assam.

Copy to:
Deputy Commissioner,

Pleasa.

shillong Region for information

contd....p/
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a | ‘ NAVODAYA VIDYALAYA SAMIT!
BEGIONAL OW!CE, SHILLOKWG

s N~
: N . : TEMPLE ROAD, BARIK POINT,
B LACHUMIERESHILLONG - 783001
Mnle&y of Human Resoures snd Davalopment,
_ Depit. Of Education, Govt. uf Indla)
' Tel: 0364-2500331/2500832 -
» E-mail nupameseadhamatin

Wehalta :wwinvarohiflonggow.ln -

. A
F.2.7/PF/NVS(SHR)/Pers/ Dated : 1@ Sept. 07

QFFICE ORDER

Whereas, Dr. AK. Mabanta, PET, JNV Nalbari bas been placed under

suspcnsxon vide th;s ofﬁce fctter no.2-44/NV S(Slm)lPerszG(ﬁ» dated 23/8/07.

| ‘Whereas. Dr. AK. Mahama sent message through SMS on 10/9/07 to the
| undetmgned and 10 thc Cluster Ve stating thereby that there was thsmat to his life 21
lns faxmly inJNV Nal’om |

| ‘
E Now, theefore, considering his roquest Dr. AK. Mahanta, PET (US) is
attached to JNV, W. Knmcng. His wife Mrs. B, Mahama, Librarian, JNV, Nalbari is

also hereby transferred 1o JNY W. Kameng oo administrative ground so that the
 family may sy tng::thu °

They are entitled for TTA/TA/DA benefits as per NVS rules.

(ML. SH!/

To, | DBEPUTY COMMISSIONER.
Dr. AK. Mahants, | ‘
PETQUM), :
Mrs. B. Mahants, ~ ‘\\Q : .
Librarian, . . )
INV, Nalbari. . | U}“‘\q ;Ju,
| L v
Copyto - !

1. The Principal JNV, Nalbari to relieve the concerned persons immediately.
2. The Principal INV, W. Kumeng with requcst to submit repomngfjoxmng
immedi&tely
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| Anmarcssre— & (%;@Q—\
O Fa<iTgme CNLB&J/QOO:?“OQ/W/L\% A 27407 =1

& Paspe) vus Csnp)) pexr | Dy 1%.9. 2007 |

@ ?‘ o ha l"?l -Tf_\a"\/( NLBR) /2 vef. a9 Ca;n—{ /uq Kb, 22. G0t
. ® £ =1/ Tvve Nep R [2 c6F-e9 Gm“ lo Rt 22967
orm, : .
JAWAHAR NAVODAYA VIDYALGYS To,

ST Aqte faawera Mys. Bodaita flohasita

(PF7a st froma stsvera, s s, fiven fiprrar) ~Ja7 (L2 Loyaklaq)

AT, G- e (3rm) - 009 380 | ,
(Ministry of Human Resource Development 3‘/\/1// N lLoh,
‘Gowt. of India, Deptt. of Education ) -
Banekuchi :: Dist.- Nalbari Pin-781 340 (Assam)
D 03624-240332 ;: Fax No.- 03624-240332
e.mail-jnvnalbari@sify.com
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Jawahar Navodaya Vidyalaya :: BaneRuchi : Nalbari Dist
ttnder Ministry of HRD, Department of Secondary and Higher Education, Govemment of India)
‘ ASSRM

NO F.2-6/JNVINLBRY2007-08/CONF/ 0B DATED : 22 .09.2007

| |
OFFICE ORDER |

Consequent upon of the NVS, Regional Office, Shillong vide Office Order
No. F.2-7/PF/NVS(SHR)/Pers/ dated the 18% September, 2007: [copy enclosed],
Mrs B.Mahanta TGT/Librarian is transferred and posted at JNV, West Kemeng on

administrative ground. g

Mrs B.Mahanta TGT/Librarian is, hereby, relieved of her duties on the FN
of the 224 September, 2007 with a direction to join her new place of posting with
immediate effect. Her Last Pay Certificate wili be dispatched by post in due
course of time.

~ She is entitled for TTA/TA/DA benefits as per NVS rules.

63,

[R.Daniel Retnakumar]
Principal
PRINCIPAL
Com( to:- . -".N.V., NALBARi
1. The Deputy Commissioner, NVS, Shiliong Region for inf. Please.
2. The DC-Cum-Chairman [VMC], Nalbari for inf. Please,
| 3. The Principal, JNV, West Kemeng with a request that her Service Book
; : and other service records will be dispatched in due course of time.
i © & Mrs B.Mahanta, TGT/Librarian for strict compliance.
5. Office Copy.

A

& \}g\,}j@c |

DR CID A
PRINCIPAL
@ J.N.V., NALBARI
‘Assam

)

s |
A
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> Fama  Jawadhar Navodaya Vidyalaya :: Banekuchi : Nalbari Dist

. /: ‘
‘ i‘: — * tUnder Ministry of HRD, Department of Slego/qdary»and Higher Education, Government of India]
» . j v ASSAM -
- NOo F.1-17/UJNVINLBR)20OQ7-08/ CONF/11 i DATED : 22.09.2007

FFICE ORDER

In pursuance of the NVS, Regional Office, Shillong vide Office Order No.
F.2-7/PFINVS(SHR)/Pers/ dated the 18" September, 2007 [copy enclosed], Dr
A.K Mahanta TGT/PET[M] under suspension is, hereby, attached to JNV, West
Kemeng with immediate effect. , B

. Now, therefore, the said Dr AK Mahanta, PET [U/S] is, hereby, refieved

.from this establishment on the FN of the 22 September, 2007 with a direction to

report to The Principal, JNV, We’st Kemeng with immediate effect. .

He is éligible for the TA/DA as per NVS rules. ‘
|
L sd
[R.Dani;el Retnakumar]
PRIV,
Copy to: 'J.N.V., NALBARI

1. The Deputy CommissioneT', NVS, Shillong Region for inf. Please.

2. The DC-Cum-Chairman [VMC], Nalbari for inf. Please.

3. The Principal, JNV, West Kemeng for inf. and n/a please.
4. Dr AK.Mahanta, PET [U/S] for immediate compliance.
- 8
A

. Office Copy. PR
| » PR
PPy W | D>
‘ PRINCIPAL
PRINCIPAL

J.N.V,, NALBARI

Oﬁﬁ Assam

=
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%‘% ]awaﬁarWavod’aya Vidyalaya :: (Baneﬁucﬁt Walﬁan Dist

tUnder Mlmstry of HRD, Départinent of Secondary and Higher Education, Government of Indiaj
ASSAM

N‘DlF' i- 'l7/JNV(NLBR)/ZDD7-DE/GDNF/1D : DATED : 22.09.2007

OFFICFORDER

e Consequent upon the. transfer and posting of Smt. B.Mahanta
TGT/Librarian to INV, West Kemeng with lmmedlate effect vide NVS, Regional
Office, Shillong" Office -Order No. F.2-7/PFINVS(SHR)/Pers/ dated the 18"
September, 2007 and her subsequent relieving from this establishment vide
Office Order No F.1-17/JNV(NLBR)/2007-08/CONF/08 dated 22. 09.07, she is
directed to vacate the official residence allotted to her in this establishment with
immediate effect enabling this office to allot the said quarter to next official on

seniority.
N
[R.Daniel Retnakumar]

‘ Prmclg
PRINC!P

Copy to:- - J.N.V., NALBARI
. ' i I Age ™
1. The Deputy Commissioner, NVS, Shillong Region for inf, Please.
2. _The DC-Cum-Chairman [VMC], Nalbari for inf. Please. -;
¢B.Mahanta, TGT/Librarian for strict compliance. |
4. Office Copy.
,‘ , e :X
3— /,{9\
PRINCIPAL
PRINCIPAL
J.N.V., NALBARI
Assam

: # :@'_f‘%a’,
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Jawahar Navodaya Vidyalaya :: Banekuchi : Nalbari Dist
tUnder Ministry of HRD, Department of Secondary and Higher Education, Government of india]
ASSAM

Copy to:-

NO F.1-17/JNVINLBRY2OD7-08/CONF/O9 DaTED ! 22.09.2007

OFFICE ORDER

- Consequent upon the transfer and posting of Smt.\Q.Mahanta TGT/Librarian to JNV,
West Kemeng with immediate effect vide NS, Regional Office, Shillong Office Order No. F.2-
7/PFINVS(SHR)/Pers/ dated the 18" September, 2007 and her subsequent relieving from this
establishment vide Office Order No F.1-17/NV(NLBR)/2007-08/CONF/08 dated 22.09.07, a
board Is, hereby, constituted to take over the full charges of the Library with the officials as

under :-

Sri K.Zalal, PGT/English : Presiding Officer
Sri P.K.Singh PGT/Hindi : - Member
Sri S.8.Shubham, S/Keeper X Member
- Smt M.M.Roy, TGT/Music X Member
Smt D.Deka, TGT/Hindi : Member

The board will check and verify the ground stock with the ledger stock and
discrepancies, if any, are found, a report to be submitted to this office for further necessary
action at this end. On taking over of the Library charges, the Library is to be sealed and handed
over fo the Librarian whoever is going to join the institution against the vacant post. The
necgssary handing/taking over of charges to be completed latest by 1700 hours on the 220
Septémber, 2007 enabling the relieved official to join her new place of posting at her eartiest.

| o
[R.Daniel Retnakumar]
PrinciL?al
PRINC{EAL
J.N.V,, NALEARI

Assam

1. The Deputy Commissioner, NVS, Shillong Region for inf. Please.
2. The DC-Cum-Chairman [VMC}, Nalbari for inf. Please.
37 ’5mt B.Mahanta, TGT/Librarian for strict compliance & necessary coordination with
the board members. ‘
4. Officials concerned with a direction thal discrepancies, if any, are found in future,
they wili be held responsible for the consequences there-of. | -
5. Office Copy. |

- FRNEIPAL
J.N.V., RALBARI

“Assam
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ANNEXURE-7 (Series)

i
&
_ , ®
-‘The Hon’ble Deputy Commissioner,
Navodaya Vidayalaya Samiti,

Regional Office (RO),Shillong.
Sub: Regarding Head Quarter Attachment.
Dated: 3rd Septamber, 2007.

Raspected Sir,

:Nith dda reépect and humble submission, I would
'lika.to state you that I Dr. A.K. Mahanta,oTGT (Phy. Ed)
got your Order F. 2 .27/PF/NVS(SHR)/Prs dated 18th
§ep§amber. 2007 on 24th September, 2007 where I bhave

beeh attached with my wife to J.N.V. West Kament. But

§if“Wast Kamenng is far away from my home District
(Kokréjahat) and previous J.N.V. Nalbari Where .{.. my
invbn@ory'and house hall jitems were kept and it will be

;ha“placé where we will find difficult to look af?er' my

q;dﬁquents and study of my Sen "Abhinav’. !

s

B "So,'kind sir, do necesséry steps sympathetically
80, -that my wife could be posted in Near by J.V.V. of

B %
voa

Assam which is nearest to my home district Kokrajhar.

Thanking You,’

Yours

faithfully 7

sd/ Illegible

(Dr. A.K. Mahanta) TGT (Phy.ED)

J.N.V. Nalbari, Assam.

R ed

cContd....p/
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ANNEXURE-7 (i)

The Hon'ble Deputy Commissioner,
:Regional Office (RO),Shillong.

. Navodaya Vidayalaya Samiti,

R Regardlng Transfer Order ;
Dated 3rd September 2007.

Respected Sir, _ -

With due'respect and humble submission, I! would
llke to state that I Mrs. B. Mahanta, TGT (Leb) got my
transfer Order F. 2-7/PF/NVS(SHR)/Prs dated 18th Septem—

|
»bar. 2007 on 24th September, 2007 where I have been

transferred to J.N.V. Kameng along w1th my husband Dr.

; Mahanta (attached) BUtL '8ir, JNV Kameng is far away

:?rom my home dzstr1ct and previous posting area JNV

_ ; n#lpar; where all my inventory and hosue hold items were
e kept and it will be the place where we will find diffi-~
culp to llok after my old parents in law (who are suf-
fering from heart and having pace maker) and the study

of small son.

So, pleasa 8ir, do necessary steps sympathetically
that we coulq be posted in near by JNV of Assam which is _ C??W

nearest to my home district Kokrajhar.
Thanking you.
Yours faithfully

Sd/{Illeglble
(B Mahanta)

; ‘Liberian) ‘ ' fa

JtNﬁk.‘Nélbari, Assam.
RO | . .

¢ . e o N L Contd. ...p/
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